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Sbri Hem Barua: In view of the fact 
that a legend has grown around this 
Sanyasi in the Shoulmari Ashram and 
some people are positive that he is 
Netaji Subhas Chandra Bose incogni-
to,-there are some people who say 
like that-a fact that has been creat-
ing a lot of ,political reaction in this 
country, why is it that the Central 

'Government instead of instituting an 
enquiry into this matter has left it 
entirely to the State Government? 

Mr. Speaker: That has been clarified 
already (Interruptions). 
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Sbri Natb Pal: I am very sorn, 
Mr. Speaker, that you try to stop fur-
ther supplementaries by saying that 
again and again this question comes 
up. It is twenty yean now' since 
Netaji Subhas Chandra Bose lald 
down his life for OUr country. This 
kind of superstition is being ~read 
and our people are being exploited. 
What steps are GoV1!I'nment taking to 
stop the credulity Of our people being 
exploited in this manner (Interrup-
tions). 

Shrl Hem Barua: That Is why I say 
there is mOre political reacUon. 

MInImum Wares fOl' Arrlealtua1 
Labour 

+ I Sbrl p~ R. Chakranrti: 
Shrl P. C. Borooah: 

*624 i Shrimatl Savltri Nlram: 
Shrl Ram Barth Yadav: 

L Shrt Vlshwa Natb Pandey: 

Will the Minister of Labour UK1 
Employment be pleased to state: 

(a) whethel' it is a fact that Gov-
ernment of Andhra .' PradeFh have 
decided to enforce the Minimum 
Wages Act, 1948 for agricultural 
labour from April, 1965; 

(b) the number of States which 
have taken steps to enforce the Act; 
and 

(c) whether the UniOn Government 
have specifically advised the State 
Governments to ensure complianCe of 
the provisions Of the Act? 

The MlnJster qr Labour and Em-
ployment (Shrl D. Sanjlvayya): (a) 
Enforcement machinery for the im-
plementation of the Minimum Wages 
Act, 1948 in agriculture already 
exists in Andhra Pradesh. However, 
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the Government of Andhra Pradesh 
.have decided to create a .eparate 
machinerY under the control Of. the 
State Labour Department exclusively 
for effective enforecmen.t of the Act 
in agricultural employment from 
,April, 1965. 

(b) The Central Government, all 
the State Governments and the Union 
Territories of Delhi, Himachal Pradesh 
aDd Trlpura have"~lready set up en-
10rcement machfrfery lor lmplemen-
'tation of the Act in agricultural em-
ployment. 'l1he State Governments 
of Bihar, Madhya Pradesh, Maha-
rashtra, Orissa, Rajasthan and West 
Bengal haVe appointed special ofIlcers 
from Revenue and Agricultural De-
partments as Inspectors for enforce-
ment Of the Act in a&T1cultural em-
ployment exclusively. 

(c) The State Governments have 
,already been requested to Iltrenglthen 
the enforcement machinery for 
-effectiVe implementation of the pro-
visions of the Actin agricultural em-
ployment. 

8hri P. R. Chakl'llWl'U: May I know 
whether the Government has made an 
-overall survey of this important sec-
tion of the community and seen how 
"far, immediately, as an emergent 
measure, steps Should be taken so that 
'the people may have a sense of secu-
rity that 'the Government is aware of 
"their present condition? 

8hri D. 8aDJlvayya: Twice before, 
'Sir, enquiries were conducted with 
regard to agricultural labour,and now 
'the Government are thinking of hold-
.ing an all-India seminar soon. 

Shti"P. R. Cbakravertl: May I know 
, whether the Government is taking 

note of research carried on by a Pro-
fessor of America in TELCO, saying 
"1bat'VO per cent are steeped in indebt-
.ecbress and the case of these agricul-
ttural labour is all the more distres-
sing; if so, may I know what steps are 
taken to lift them out of this distres-
sing condition? 
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Sbrl D. 8IL1tJlva71a: We will take 
into consideration the report mention-
ed by the hon. Member, and in addi-
tion we will certainly take all steps 
to stUdy the problems relating to 
agricultural labour when we hold the 
seminar. 

Shrl P. C. Borooab: May I know 
whether the Government has conduct-
ed any survey into the wage structure 
of the landless agriculture labour; if 
so, which is the State where the 
average income of the agriculture 
labour is the lowest? 

8hri D. Sanjivayya: So far as the 
income of workers employed in agri-
culture is concerned, we have no 
figures; but their rates have been fix-
ed from time to time. I have with 
me those figures. The rate in Maha-
rashtra is the lowest where it is only 
62 paise. 

Shrlmatl Savltrl Nlpm: May I 
knOW why it is that the minimum 
wages among agricultural labourers 
are dlJ!erent from State to State and 
there is a great disparity? May I 
also know whether the hon. Miniater 
is aware that in some States, in spite 
of this Act, there is great exploitation 
of the labourers and beggar is still 
going on amongst the agricultural 
labourers? 

Sbri D. San,Jlvayya: These minimum 
wages are fixed by the various State 
Governments. Naturally, the State 
Governments will take into conside-
ration the conditions obtaining in 
their respective States, For in&tance, 
in Andhra Pradesh when the mini-
mum wages were fixed I was there as 
the Labour Minister. We .divided the 
State into three zones and fixed three 
different rates. 
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Shri A. P. Sharma: Will the Gov-
ernment advise the State Govern-
ments to revise the Minimum Wages 
Act "and enhance the rate of payment 
to these agricultural labourers in 
view of the present economic situa-
tion in the country? 

Shri D. Sanjivayya: Yes; we have 
already written to all the State Gov-
ernments. In fact, I have addressed 
a letter on 21st April, 1964 to all the 
Chief Ministers. 

Shri Prabhat Kar: In viE:w of the 
fact that the agricultural labourers 
are not welJ organised and they are 
employed by individual cultivators, 
may I know what proecdure the Gov-
ernment has adopted to see that the 
minimum wages laid down under the 
Minimum Wages Act are paid to 
them? 

Shri D. Sanjlvayya: It is quite true 
that labour in the agricultural sector 
is not well organised. Therefore, we 
have been asking the State Govern-
ments to strengthen the enforcement 
machinery. 

Shrl K. N. PulSe: In view of the 
tact that the Government in order to 
bring unHormity in the wage level is 
appointinK wage boards tor each and 
every inaustry, will it be possi'ble 
for the Government to take some 
steps centrally . so that some unifor-
mity may be brought about in the 
wages of the acricultural workers 
throughout the whole eountry? 

Shl'i D. Sanjlvayya: To aim at 
uniformity it may not be possible..:. As 
I said earlier, even in one State we 
could not haVe uniform rates. 

Shll RedcUar: May I know whether 
Government haVe devised any 
measure to fix the quantum and 
qunlj,ty of work to be done by each 
worker? 

Shri D. Sanjivayya: It is a little-
difficult to do that. 
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